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~ THE GENERAL INSURANCE BUSINESS
(NATIONALISATION) AMENDMENT: ACT, 1985

No. g oF 1985_

1

[9th F:eb'ruary, 1985.]

An Ac_t_ further to amend the General” Insurance Business

(Nationalisation) Act, 1972

Be: it enacted by Parhament in the Thlrty-ﬁfth Year of the Repubhc

.'of India as follows:—

1. (1) This Act may be called the General Insurance Busme>s -

(Natlonahsatlon) Amendment Act 1985.

(d) It shall be deemed to have come 1nto force on the 17th day  of
'September, 1984 : ,

2. In section 3 of the General Insurance Business (Natuomahsatlon)
Act, 1972 (hereinafter referred to as the prmc1pa1 Act), in clause (o),
after the words and figures “framed under section 16”; the words hgures
and letter “and also mclu'les a scheme framed under sectnon 1TA» shalil be

1nser ted.

3. In section 16 of the principal Act, after sub-section (7), the follong

sub-section shall be-inserted;: namely —

 #(8) The power to frame a:scheme 'under sub-section .(I);.and

- ithe power conferred by -sub-section (6) to add: to, amend or vary any
+scheme framed under this section, shall include the power to frame

-sueh - secheme- with . ret1ospect1ve effect from .a. date.not- earlier. than'

- the.appointed day.”.

4. In the pr1nc1pa1 Act, after Chapter v, the followmg Chapter shall
be inserted, namely——

“CHAPTER VA "

TERMS AND CONDITIONS OF SERVICE OF OFFICERS AND OTHER EMPLOYEES

17A. (1) The Central Government may, by notificdtion ih e

Official Gazette, frame one or more schemes for regulating the pay
scales and other terms and conditions of service of officers and other
emplovees of the Corporatlon or of any acqulrmg company.,
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(2) A scheme framed under sub-section (I ) may add to, amend  the
g avdty any stheme framed under section 16 [including any addition, = termg
» ' “amendment or variation made therein by notification under sub- ,anddi
" ~settion (6)- of section 16] with respect to rationalisation or revision nc%i;;f
7. Of pay scales and other terms and conditions of service' of officers and o e 0
- other: employees of the Corporation or of any acquiring company, of offi.
' to'provide<for further rationalisation or revision of such pay scales cersand
- “:and other terms and conditions of service notwithstapding that such other
- i “further rationalisation or revision i§ unrelated to, or unconnected :ﬁ;m
. iwith, the amalgamation of insurance companies or merger consequent ‘
- "4 ofi“nationalisation “of* géneral insurance business.

- -(8) “The Central Government may, by notification, add t_o:,i amend
or vary any scheme framed under this section.

(4) The power to frame a scheme under sub-section (I), and the

/ o ‘power conferred by sub-section (3) to add to, amend or -vary any
: ‘scheme framed under this section, shall include. the power to-frame

'~ suth scheme, or, as the case may be, to make such addition;-amend-

ment or variation in any scheme framed under this ‘section, with

... ~retrospective effect from a date not.earlier than the- appoirited day.
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. :(‘5) A copy of every scheme, and evéry amendment- thereto,
framed under this section shall be laid, as soon as may be after it is
- . made, before each House of Parliament. ' '

- (6) The provisions of this section and of any scheme  framed
‘under it shall' have effect notwithstanding anything to the contrary
:contained in any other law or any agreement, award or -other instru-

“oment for the time being in force.”. ’ -

- 5. (1) Notwithstanding anything contained in any judgment, decree  valida- =
or order of any court, tribunal or other authority or in any other law, tion. .
agreement, award or other instrument for the time being in force, every
scheme framed or purporting to have been framed with retrospective

- effect under sub-section (/) of section 16 of the principal Act and every
notification made or purporting to have been made with retrospective
effect under sub-section (6) cf that section before the commencement of
the General Insurance Business (Nationalisation) Amendment Act, 1985
shall be, and shall be deemed always to have been, for all purposes, as |
valid and effective as if the amendment made in the said section 16 by

section 3 of this Act had been part of that section and had been in force
at all material times. : o . -

@ Notwithstandipg anything contained in any judgment, decree or -
order of any court, tribunal or other authority or in any other law, agree-
ment, award or other instrument for the time being in force,—

(a) every scheme framed, or purporting to have beeln framed
* by the Central Government u ’

the nder sub-section (1) of section 16 of the
. principal ‘Act; and o ' '

(b) every notification made, or purporting to have been madé
bgr the Central Government under sub-section (6) of the said sectiox;
16, | : T
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before the commencement of the General Insurance Busmess (Natlonah-
sation) Amendment Act, 1985, in so far as such scheme or notlﬁcatlon
provides (whether with or without retrospective effect) for any rationa-
lisation or revision of pay scales or other terms and conditions of service
of officers and other employee° of the Corporatmn or of any acquiring
company, otherwise than in relation to or in connection with, amalga-
mation of 1nsurance companies or merger consequent on natlonahsatlon

~ of general insurance business shall be, and shall be deemed always to
" have been, for all purposes, as valid and effective as if section 174, as

inserted in the principal Act by section 4, of this Act had been part of
the principal Act, and had been in force at all material times and such

schemes or notification in so far as it provides as aforesaid ‘had been

framed or made under the said sec’aon 17A.:.

Prowded that nothmg in- this SeC‘t.lOIl shall apply bo, or in relation to

~ the notification dated the 30th day of September, 1980, framing the

General Insurance (Nationalisation and Revision of Pay Scales and Other
Conditions of Service of Supervisory, Clerical and Subordinate Staff)
Second Amendment Scheme, 1980,

]

Explanation.—In this section, the expressuons “acqumng company”’

in the pr1nc1pa1 Act,

6. (1 ) The General Insurance Business (Natmnahsatlon) Amendment'

Ordmance, 1984, is hereby repealed.

(2) Notwithstanding such repeal, anythmg done or any action taken

deemed to have been: done or taken under the principal Act as amended
bythlsAct o ch

" and “Corporation” shall ‘have the meanings respectlvely assigned to them

~under the principal Act as amended by the said Ordinance, shall be’ '.
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